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The Chairperson extended a warm welcome to all the Members present. He placed
on record valuable contributions made to the deliberations of the Authority by
Shri K Ganesh, former Whole-time Member retired on 30" July, 2022. He welcomed
Shri Thomas Devasia, Whole-time Member (Non-Life) who was attending the
meeting for the first time after his appointment vide notification dated 13®
September, 2022. After ascertaining that requisite quorum was present, Chairperson

started the meeting.

After brief opening remarks by the Chairperson on recent regulatory initiatives,
following agenda items were taken up.

4. Statement of Foreign Tours Undertaken by Chairperson & Members from 15t
July, 2022 to 315t October, 2022
The statement was noted by the Authority.

7. Agenda Note by Circulation on IRDAI’'s Annual Report 2021-22

7.1 It was submitted that a circular agenda note on “IRDA’s Annual Report 2021-22"
was circulated seeking approval of the proposals made therein. All Members of the
Authority had consented to the said circular resolution.

7.2 The Authority noted the circular agenda item and the resolution adopted thereon.

8. Indian Assured Lives Mortality (IALM) Tables (2015-17)

8.1 It was submitted that Actuarial Oversight Review Committee (AORC) [ jointly
formed by Institute of Actuaries of India (IAl), Life Insurance Council and Insurance
Information Bureau (1IB) ] carried out mortality investigation for the period 15t April
2015 to 31%t March 2017. Under clause 5 (2) of Schedule Il of IRDAI (Assets
Liabilities and Solvency Margin of Life Insurance Business) Regulations, 2016, IAl
has recommended IALM (2015-17) for concurrence of Authority in place of IALM
(2012-14). As the improvement in mortality rates is not significant (around 6% to
7%), the current table IALM (2012-14) is to be continued. Further, IAl would publish
IALM (2015-17) table for benefit of the profession and other stakeholders and to take

up work on more recent mortality/morbidity investigations of assured Indian lives.

8.2 The Authority noted the agenda item.
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9. IRDAI (Appointed Actuary) Regulations 2022

9.1 With the objective to increase supply of actuaries for Appointed Actuary (AA)
position and update duties & obligations of AAs and Insurers, it was proposed to
issue IRDAI (Appointed Actuary) Regulations, 2022 in place of the existing IRDAI
(Appointed Actuary) Regulations, 2017. The proposed regulations include provisions
to recognise experience in the relevant business segment apart from subject
specialisation from Indian or other recognised actuarial institutes and requirement of

experience at middle or senior management level.

9.2 The Authority, after due deliberations, approved the agenda item.
10. IRDAI (Regulatory Sandbox) (Amendment) Regulations, 2022

10.1 Amendments proposed to IRDAI (Regulatory Sandbox) Regulations, 2019,
included provisions to remove limited validity period of the regulations and cohort
approach, to increase experiment period up to 36 months and extension period up to

12 months, and to allow review of proposals which are not considered.
10.2 The Authority, after due deliberations, approved the agenda item.
11. IRDAI (Insurance Intermediaries) (Amendment) Regulations, 2022

11.1 Amendments proposed to IRDAI (Registration of Corporate Agents)
Regulations, 2015 included provisions whereby, a Corporate Agent (CA) could have
arrangements with up to nine insurers in each line of insurance (Life, General and
Health) and total arrangements not to exceed twenty-seven. Sourcing commercial
lines general insurance covers by CAs is proposed to be increased to total sum
insurance per risk of Rs. 10 crore (all insurances combined) in place of existing Rs. 5

crore.

11.2 Amendments proposed to IRDAI (Registration of Insurance Marketing Firm)
Regulations, 2015 included provisions whereby, an Insurance Marketing Firm (IMF)
could tie-ups with up to six insurers each (Life, General and Health) and IMF may
operate in all districts in a state.
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11.3 The Authority, after due deliberations, approved the agenda item while retaining
the existing limit of Rs. 5 crore for commercial lines general insurance under IRDAI

(Registration of Corporate Agents) Regulations, 2015.

15. IRDAI (Assets, Liabilities and Solvency Margin of General Insurance
Business) (Amendment) Regulations, 2022

15.1 The objective of proposed amendments to IRDAI (Assets, Liabilities and
Solvency Margin of General Insurance Business), Regulations, 2016 was for efficient
utilization of capital aiming at increasing crop insurance penetration. Proposed
amendments included provisions to reduce Factor A & B, applicable to crop
insurance in the calculation of solvency margin requirements, to 0.5 from 0.7 and to
treat premiums receivable relating to State or Central Government sponsored

schemes up to 365 days as admissible asset.
15.2 The Authority, after due deliberations, approved the agenda item.
16. IRDAI (Other forms of Capital) Regulations, 2022

16.1 Changes proposed when compared to IRDAI (Other Forms of Capital)
Regulations, 2015, included removal of prior approval requirement for issue of Other
Forms of Capital (OFC), limit on OFC of an insurer to be lower of 50 % of the total
paid up equity share capital and securities premium or 50 % of the net worth,
removal of prior approval requirement for exercising call option under OFC issued
when the solvency ratio is at least 180%, and responsibility of the insurer’s Board.

16.2 The Authority, after due deliberations, approved the agenda item.

19. IRDAI (Actuarial Report and Abstract for Life Insurance Business)

(Amendment) Regulations, 2022

19.1 The objective of proposed amendments to IRDAI (Actuarial Report and Abstract
for Life Insurance Business), Regulations, 2016 was for efficient utilization of capital
aiming at increasing insurance penetration. Proposed amendments included
provisions to reduce second factor applicable to Pradhan Mantri Jeevan Jyoti Bima
Yojana to 0.05% from 0.10% and to reduce first factor applicable to Unit linked
business (without guarantees) to 0.60% from 0.80%, in the calculation of solvency

margin requirements.

19.2 The Authority, after due deliberations, approved the agenda item.
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21. Delegation of Powers

21.1 In order to rationalize the penalty imposition process, it was proposed to revise
existing delegation of powers. Proposal was to delegate power to impose penalty
under the Sec. 102, 104, 105C (2) and 105(D) of Insurance Act, 1938 to panel of two
Whole Time Members constituted by the Chairperson.

21.2 The Authority, after due deliberations, approved the agenda item.
22. IRDAI (Registration of Indian Insurance Companies) Regulations, 2022

22.1 With the objective of promoting growth of insurance sector and simplify the
process of Registration and consolidation of various relevant regulatory stipulations,
while bringing measures to attract investments into the sector, the IRDAI
(Registration of Indian Insurance Companies) Regulations, 2022 are proposed. In
this regard, the following Regulations / Guidelines / Circulars are proposed to be

repealed:
a. IRDA (Registration of Indian Insurance Companies) Regulations, 2000
b. IRDAI (Transfer of Equity Shares of Insurance Companies) Regulations, 2015

c. IRDAI (Investment by Private Equity Funds in Indian Insurance companies)
Guidelines, 2017

d. Guidelines for Listed Indian Insurance Companies 2016 dated 15" June 2017

e. Circular IRDA/F&A/CIR/TRSH/195/07/2020 dated 22" July 2020 (transfer &

pledge of shares)

f. Circular IRDA/F&A/CIR/EHP/162/09/2018 dated 27" September 2018
(Shareholding pattern)

22.2 It was also proposed to empower the Chairperson to revisit lock-in period
requirements and classification of promoters in respect of approvals granted prior to
notification of the proposed regulations and to provide suitable grandfathering to

save the earlier actions taken by insurer/promoter.
22.3 The Authority, after due deliberations, approved the agenda item.

31. Revision of Pay and Allowances for Executive Director grade
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31.1 Pay and allowances of Executive Director (ED) grade were due for revision with
effect from 15t November 2017. Pay and allowances for all other grades were
revised on 11" April 2022 except ED grade as the same were not revised by SEBI at
that point of time. Proposal was submitted to revise pay and allowances for ED

grade on the lines of those at SEBI.

31.2 In view of delegation of powers to the Chairperson in the matter, after due

deliberations, the Authority noted the agenda item.

The meeting ended with a vote of thanks to all Members.

SIHE
CHAIRPERSON
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